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THE DEPARTMENT OF COMM-
UNICATIONS (: HRII. K. GUJRAL) :
(a) Yes, Sir.

(b) General issues pertaining to deve-
lopment of T. V. net-work in the country
were discussed at .his Conference. Report of
the Conferem ; from its sponsors is awaited.
Government's policies on various issues
which can: h before the Conference were
stated by tl e officers who attended it.

ANNOUNCEMI1 NT RE SUPPLY
OFCOPIES OF STATEMENTS LAID
ON THE TABLE OF THE IOUSE

MR. CHAIRIv AN : I wish fo make a I
statement. On t e “gth April Shri Pitam-ber
Dai raised a paint with regard to the supply of
copies >f Statements which are laid on the
Table )f - he House bv Ministers in answer to
qi stions. In this connection I would inv te the
attention of Mem-ders to Parliame itary
Bulletin paragraph 2 which is issue I btfore
the commencement of each ses ion of the
Rajva Sabha in which the ? Ta.ngements that
are made for the si oply in advance of the
copies of the tatements to Members are
indicated i. detail. According to present
arranger ents, two sets of statements are place
1 in the Notice Office, three sets in the
Lobbies and one set on the Table of the louse
half an hour before the commencen :nt of the
sitting for perusal by hor ble Members. Apart
from this, a cop” of the statement is now
being suppli.-d to a( h Member or Members
in whose name or names a particular question
stands in the list of starred Questions and ept
in his seat in the House. Besides this, about
15 extra sets of the statement a-¢ kept in the
Lobby so that any M- mber who is interested
can obtain a co{ / (herefrom. This arran-
gement seems t 1 be quite adequate to me,
and I do n >t think we need change

SHRI S. D. J IISRA fUttar Pradesh) : In
this connect on I would like lo say
something beca ise this was discussed eailier
besides VTr. Pitamber Das raising it. These
15 (opies which are put in the Lobby. m< st
of the time we find that they are e> nausted ;
they are inadequate. Sir, yoT will see that
questions are put here n< t only by those
Members in whose names | hey appear on
the Questions Paper but also others whose

names do not  appear against that
particular
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Question.  Supplementaries are asked
Sometimes we have to rush through to get a
copy of the statement decause there are only
15 copies. Mr. Pitamder Das requested a few
days back and it was also discussed in the
last session, if you might recall. May I
submit that there will be no difficulty if this
statement is supplied to all hon'ble Members
on the desk because this is the practice in
some of the Legislatures in the country ? 1
concede that it means some extra amount,
some extra work. But this will facilitate our
working. You are presuming that these 15
copies are sufficient. But. Sir. this number of
15 is too little. Therefore, I do not know how
you have come to this decision that what was
decided by the Secretariat on the number of
copies to be supplied is correct. I tliink you
should reconsider this matter.

MR. CHAIRMAN : I wish again to point
out that apart from 15 copies mentioned by
the hon'ble Member, two sets of the
statements are placed in the Notice Office,
three sets in the Lobby and one set on the
Table of the House.

SHRI S. D. MISRA : It becomes 21—15

MR. CHAIRMAN : And each Member
putting the question gets a copy separately
at his desk.

SHRI S. D. MISRA : Excuse me, Sir. |
take it that the average number of persons'
names appearing is three against each
question.

MR. CHAIRMAN : I fully understand
that this practice has been in vogue for a
very long time. Never before an objection
was raised.

SHRI S. D. MISRA : We did raise it It is
in the proceedings of the House. It is a
question of convenience to the hon'ble
Members.

MR. CHAIRMAN : These fifteen copies
we started after the objection was raised.
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SHRI BHUPESH GUPTA (West Bengal)
: To improve the position, I say, Sir, that
even if 240 copies are not made available, I
suggest one set of papers to be put on every
Bench so that one need not look "or it at
other Benches.
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SHRI DAHYABHAI V. PATEL (Gujarat)
: Raise it to 50.

THE LEADER OF THE OPPOSITION
(SHRI S. N. MISHRA) : I am really not able
to understand the difficulty coming in the
way of supplying statements to all Memders.
After all, we are not asking the Secretariat of
the Rajya Sabha to supply us copies. The
statements are prepared by the Ministries,
andii should not not be difficult for them to
supply as many copies as the number of
Memders here. You asked a question whether
all to us arc ineresied in a particular
statement relating to a question. Many papers
that you are pleased to circulate to us are to
no interest to us. Personally speaking I am not
interested in going through all of them ; yet it
is a duty cast upon the Secretariat, as it
should be a .duty cast upon the Ministry
concerned, to make it available to every
Member. That is my humble submission. We
may take interest or we may not take interest.
But in the interests of the efficient
functioning of the house and for enabling
Members to discharge their duties efficiently,
it is necessary that this duty is cast on the
Ministry itself to make available as many
copies as there are Members in this House.
We are not asking your Secretariat to do it.
We are not suggesting anything which will
increase the burden of your Secretariat. We
are only asking the Ministry to do it. It is their
duty to do it in order to enable Members
discharge their duties efficiently.

MR. CHAIRMAN : What is the view
about Mr. Ehupesh Gupta's suggestion ?

SHRI M. M. DHARIA (Maharashtra) : Sir,
on a point of order. My first objection is if we
are to discuss the procedure and functioning of
your Secretariat, I feel that such discussion
should first take place in your Chamber
instead of wasting the time of the House. Now
that the topic is open, I would like to submit
that since the day the Secretariat has started
putting enough copies on the table in the
lobby, in my experience, I have not felt any
difficulty in getting a copy from the lobby.
This is my experience. I am one of those
Members who, as far as possible, take all
statements which are placed there in the lobby
everyday. And my experience I have put
before you. If it is the experience of some
Members that they had any difficulty, some
more copies can be placed there in the lobby.
But the only difficulty that I fourd was that all
the papers are placed on one table
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and so they are not i 1 order. Instead of that, |
suggest that sune proper bench is put there in
the obby Bo that various papers can De
placed on it in a proper order and it will
certainly facilitate Members. | may submit
also that if fifteen copies are not sufficient
and if that is the experience of Members,
certainly some add tional copies can be put
there. But t i say that 240 copies should be
arrang d will creace complications because if
you demand that each Member should >c
given a copy, then, we will not get rp-io-date
information; till the last mon Bnl the
Ministries are engaged in colic :ting
information and giving informatioi and if
240 Members are to be served wi ;i copies,
then, naturally the time at their 1 sposal is
cut down and here we shall b he sufferers. If
we Want up-to-date i iformation, then, I feel
that the Ministri 9 also should be given
enough time. S< , if fifteen copies are not
sufficient, s me more copies can be put there.

Secondly, I wo ild like to submit that if
such matters a e to de discussed, they should
be discic ;cd in your Chamber and we should
n< t waste the time of the House.

MR. CHAIRMAN : All right. Now Gal
ling-Attention ...

SHRI BHUPE iH GUPTA :
point of order. This point of order
relates to the text of this Calling-
Attention notice. Sir, here many of us
from different \ arties individually and
collectively gave notices for the cal
ling-attention a id we have all been
lumped together and a kind of formula
tion has been made here ... {Interruptions)
I believe it is 101 the formulation ex
pected to be givin here. The wording of
my notice was omething else, but here
we find a formu' ktion, a wording which
we mnever use. I can understand if,
anything is edi: ;d. But here we find,
" Governmen of India's attitude to
wards the Indc tesian proposal for con
vening a confer nee of Asian nations to
consider  the Canbodian  issue".
_ The
calling-attention notice that we gave never
contained his reference to Indonesia in this
manner. Then why should I be associated
with it in this way ? I do not mind if an >
other Member gives it. Let it be in his ."rae.
Why should I be associated with catling
attention formulation of this kind ?
Therefore, Sir, I understand the difficulty
and I am not

Sir, on a
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questioning the bona fides of the attempt to
lump them together. But certainly I would not
like to be associated with a formulation, with a
wording, which gives an entirely opposite look
which is offten opposite understanding. There-
fore in Such cases may suggestion for the
future would be, let all the calling-attention
notices be subject to your admission and as
they come, let them be taken... (Interruption)
That I do not mind. But do you think that my
friend, Mr. Dahyabhai Patel, and we shall agree
on anything on earth in matters like this ? I do
not mind his giving a notice with whatever
wording he likes. '{Interruptions) This is a very
wrong procedure, just to save time or perhaps
paper or some other difficulty. Let it not be like
that? The calling-attention notices must also
reflect to some extent an indication of the view-
points of the various Members, of the different
shades of opinion, in the House. This is my
request to you for future. You consider it for
future. Therefore, I would like to make it clear
that I should never be associated with a
reference to this Indonesian proposal. Now that
you have accepted it and admitted it in this
form, let the discussion go on, let the discussion
take place, taking the Cambodian issue as the
matter of discussion.

SHRI A. P. CHATTERJEE (West Bengal) :
Sir, our party also dissociates itself from this
formulation, "... .Government of India's attitude
towards the Indonesian proposal for convening
a conference of Asian nations to consider the
Cambodian issue". Our calling-attention notice
was to this effect. It was directed against the
massive intervention of the American soldiers,
the mass murders of the South Vietnamese in
Cambodia by the forces of Cambodia at the
instigation of the American soldiers. That was
our calling-attention notice. Therefore, as far as
this portion is concerned, we also dissociate
ourselves from this particular point.

SHRI BHUPESH GUPTA : Sir, in future
you had please not admit our calling-attention
notices. But we would not like this kind of a
thing to be done in future. In the calling-
attention notice if you think that the subject-
matter is important, the language 1is
parliamentary, you will be good enough to
admit it. But I think there should not be any
attempt to introduce a kind politics in the matter
of its formulation to wipe out...

{Interruptions)



103 Calling Attention [RAJYASABHA] to a matter of urgent 104

MR. CHAIRMAN 1 No, no. This is not j air.

SHRI BHUPESH GUPTA : When it comes
to China or some other country everything in a
virulent language is expressed, but the moment
it comes to America, the wording is such that it
is watered down.

MR. CHAIRMAN : This is not fair Mr.
Bhupesh Gupta. No, no. It is not not fair to
say that.

{Interruptions)

SHRI BHUPESH GUPTA : Then, what is
fair ? Yes, I do maintain it and I will prove
this.

MR. CHAIRMAN : No, no.

SHRI BHUPESH GUPTA : I will come to
your Chamber and prove it. | do not want a
debate here on this.

SHRIMATI PURABI MUKHO-PADHYAY
(West Bengal) : Mr. Chairman, [ want to
say something.

{Several Hon. Members stood up)

MR. CHAIRMAN : Please let me go on with
the business before us. If you will take the

whole time of the House with your points of

order, we will not be able to do anything.

SHRI BHUPESH GUPTA : 1 saw
yesterday.. . {Interruptions).. . "Soviet inter-
ference in the internal affairs..."

MR. CHAIRMAN : Please sit down, Mr.
Bhupesh Gupta.

SHRI BHUPESH GUPTA : Whether it is
an interference or not in the internal affairs
of India, is a matter of opinion.
{Interruptions) Sir. I say things after a study.
I can come and prove these things in your
Chamber, when it comes to America . ..

MR. CHAIRMAN : It is all a different
thing. Please sit down, Mr. Bhupesh Gupta.
This question is a different thing.

(Repeated interruptions by Shri
Bhupesh Gupta)

You do not allow the work to go on. I have
taken the responsibility of editing it. If
there are fifteen or twenty notices

public importance

coming to me in differenent languages,
representing different aspects, I cannot allow
fifteen or twenty calling-attention motions on
the L'St of Business. I have got to collate and
put down some general language which
would cover the points of view of all those
who have given the calling-attention
notices...

SHRI BHUPESH GUPTA : What, Sir,
are you saying ?

MR. CHAIRMAN : Will you please
listen to me ? Do not interrupt me  like
this.

This is the method which my office has been
adopting and I would request honourable
Members to try and appreciate the difficulty in
which the office is put. When there are a large
number of notices of motions there is difficuty.
And in case anybody's point of view is not
covered by the general language, then alone
can there be any ground fot a complaint. The
language used here covers all the points of
view, of this side or of that side.

Now let us proceed with our business. Mr.
Dahyabhai Patel.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

LATEST DEVELOPMENTS IN CAMBODIA

SHRI DAHYABHAI V. PATEL (Guijarat) :
Sir, I beg to call the attention of the Minister of
External Affairs to the latest development in
Cambodia and to the Government of India's
attitude towards the Indonesian proposal for
convening a conference of Asian nations to
consider the Cambodian issue.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL
SINGH) : Sir, the Government of India are
gereatly  concerned  about the  recent
developments in Cambodia. The House will
recall that demonstrations took place in Phnom
Penh on nth March, 1970. The demonstrators
objected to the presence in Cambodian territory
of forces of DRVN and PRG. This was followed
by a resolution adopted at the joint session of the
National Assembly and the Council of the
Kingdom of Cambodia expressing support for
the demand that Government take urgent and
timely measures to de fend the territorial
integrity of the country



